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Coram : Hon'ble ML. P.H. Trivedi ' Vice Chaizman 	/ 

Hon'ble Mr, P.M. Joshi 	: Judicial Mernr 

2.12.1987 

Heard the petitioner and the learned advocate 

for the responQent. Following our orders dates 

12.9.1986 passed in 0.A.273/86 asidng the respondent 

to entertain the appeal petition condoning delay if 

any anct directing him to pass orders on merits, the 

respondent appeLate authority has passed such orders 

on 9.3.1987, according to the learned advocate for the 

respondent and these  orders have been delivered to the 

applicant, according to him, on 18.3.1987. The applicant 

contens that as the time limit of six months allowed 

in the oders expired on 11.3.1987 after which date;. 

the oLders have been contaunicated to him, there is 

a contempt of the orders of the Tribural dated 12.9.1986. 

After hearing the petitionel and the learned advocate 

for the respondent, we do not find any ground for finding 

that any contempt ivzL made. Accordingly, this petition 

is dismised. 

(P.fl.Trivedi) 
Vice Chairman 
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(P.M.Jos]j 	Z 
Judicial mbe 
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Heard the petitioner and the learned advocate 

for the responeflt. Following our orders dated 12.9.1986 

asking the respondent to entertain the appeal petition 
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condoning delay if any and directing him to pass orders 

on merits7 the respondent appellate authority has passed 

uh orders on 9.3.1987, according to the learned 

advocate for the respondent and these orders have been 

delivered to the applicant, according to him, on 

18.3.1987. The applicant contends that as the time 

limit of six months allowed in the orders expired on 

11.3.1987 after which date the orders have been comruni-

cated to him there is a contempt of the orders of 

the Tribunal dated 19.1986. 

After hearing the petitioner and the learned 

advocate fo th respondent, we 	do not find any 

ground for i;L:gyny contempt was made. Accordingly, 

this petition is dismissed. 

(P • H • Trive di) 
Vice Chairman 
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Judicial Mert3Der 
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